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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

CENTRAL ZONAL BENCH AT BHOPAL, M.P.

Original Application No. 154/2023 (CZ) and LA. No. 99-2024

IN THE MATTER BETWEEN

NAVENDU MISHRA - APPLICANT
[IVERSUS//

MUNCIPAL COORPORATION OF SEONI (M.P.) & Others - NON
RESPONDENTS

APPLICATION FOR TAKING ACTION UNDER SECTION 28(1) OF THE
NGT ACT, 2010

MOST RESPECTFULLY SHOWETH:

Noncompliance of orders Issued by the National Green Tribunal on 8th January & 30th January
2024, O.A. No. 154/2023 (CZ) and TA 120/2023 by respondents.

1. That, in accordance with the orders of the National Green Tribunal in the
ongoing case related to Dalsagar Pond, O.A. No. 154/2023, P.S. 120/2023,
construction work has been halted since January. However, the Tribunal has
also ordered the cleaning of grass and silt in Dalsagar. In the compliance
report submitted by the municipality on 30.01.2024, it was mentioned that
measures would be taken to ensure the cleaning of grass and de-silting.

2. That, from the aforementioned date until 7th May 2024, the Municipal
Council Seoni did not undertake any activities related to the removal of grass
or silt from Dalsagar. Subsequently, the applicant informed the Municipal
Council Seoni and the district administration about these matters through a
letter dated 7th May 2024. It was also pointed out that presenting behaviour
contrary to their own submission in the honourable court constitutes contempt

of court, and the applicant requested that the Municipal Council Seoni
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promptly ensure the removal of encroachments around Dalsagar and carry out
the work of grass cleaning and de-silting. (Annexure — I)

. That, after the above letter, the municipality began the work of cutting grass,
but the de-silting work was not started. Consequently, grass has regrown,
which will lead to further silt accumulation in the future and will also disrupt
the aquatic life. Additionally, no action has been taken to remove
encroachments, and no permanent measures have been implemented to
prevent the accumulation of solid waste and garbage in the shops around
Dalsagar before I submitted in front of court in the month of march hearing.
(Annexure — II)

. That, in the order dated 8th January 2024, issued in the case Navendu Mishra
vs. Municipal Council Seoni & Others, O.A. No. 154/2023, the honourable
court had prohibited any construction work on the wetlands of Dalsagar.
Despite this order, on 25th June 2024, the Municipal Council Seoni laid gravel
in the wetland area of Dalsagar to create a pathway to the island and carried
out levelling. (Annexure — III)

. That, on the next day, 26th June 2024, a heavy crane was used in the morning
to lift the statue of King Dalpat Shah placed on the island of Dalsagar and
install it on a stand made for it. The statue was lifted from the base of the
island and placed on a stand approximately 40 feet high, using iron railings,
bamboo structures, etc., and fixed with cement and mortar. (Annexure — IV)
. That, on 26th June 2024, the applicant informed the council representatives,
officers, and employees present on Dalsagar Island about the order and
requested to suspend the work. However, they informed me about the
technicalities of the court order and stated that the work was being done under
the orders of Mr. Santosh Tiwari, MLA of Seoni, and Mr. Ram Kumar
Karveti, Chief Municipal Officer. They advised me to speak with them.
Subsequently, I went to the Municipal Council office, where I was informed
that the Chief Municipal Officer was on a visit to Jabalpur and the Engineer

was not present.
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7. That, in light of the entire sequence of events, it appears that the Municipal
Council has been unable to comply with the court's orders and has been
disregarding them.

8. That, on 28th June 2024, the applicant informed the Municipal Council and
the district administration through a letter that before the next hearing, an
application for contempt of court would be presented to the honourable court
against the Municipal Council and the Collector Seoni. (Annexure — V)

9. That, based on the above statements, the Municipal Council Seoni and the
District Administration Seoni have consistently acted in violation of the
Hon'ble Court's orders and the representations made before the court. In light
of these facts, it is respectfully requested that the Hon'ble Court take strict
punitive action against the Municipal Council Seoni and the District
Administration Seoni for contempt of court. Additionally, it is prayed that the
statue be restored to its original position and the status quo as of 8th January
2024 be reestablished.

10.That, as per the order passed by the Hon'ble Court on 09.07.2024, the
respondent no 1 knowingly neglected the restoration process as directed.
Furthermore, despite submitting my letter to Respondent Nos. 1 and 2, no
action was taken until the court-constituted committee arrived for inspection
on 09.08.2024.

11.That, as per the committee's report, Respondent No. 1 also initiated new
construction on the wetland of Dalsagar Lake in violation of the Hon'ble
Court's stay order dated 08.01.2024.

12.That, according to the committee's observations, there is sufficient proof of
tree cutting on the island located in the middle of the wetland, which is part
of Dalsagar Lake. After the installation of the statue, Respondent No. 1 cut
down two fully grown peepal trees solely because they obstructed the front
view of the statue. This is also a violation of the Hon'ble Court's order dated

08.01.2024.
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13.That, this Hon'ble Tribunal has jurisdiction under Section 28(1) of the
National Green Tribunal Act, 2010, to take action for the enforcement of its
orders and impose penalties as deemed appropriate.
14.1n light of the above facts, the Applicant prays that this Hon'ble Tribunal be
pleased to:
1. That Take action under Section 28(1) of the NGT Act, 2010, for non-
compliance with the Tribunal's order dated 08/01/2024 & 09.07.2024.
2. Impose an appropriate penalty and/or initiate suitable action against
the Respondents.
3. Direct the Respondent to immediately comply with the order of this
Hon'ble Tribunal.
4. Pass any other orders as this Hon'ble Tribunal may deem fit and

proper in the circumstances of the case.
PRAYER

It is therefore prayed that this Hon’ble Tribunal may kindly be pleased to that in
light of the above facts, strict punitive action be taken against and impose penalty to
the respondent no 1 and 2, Engineer of Municipal council Seoni for knowingly
noncompliance of the honourable court's orders and acting contrary to the statements
presented before the court. Additionally, it is requested that the statue be restored to

its original position and the status quo as of 8th January 2024 and 09.07.2024 be

Place : Bhopal %JE’:LJ

Date : 09.09.2024 NAVENDU MISHRA
COUNSEL FOR THE APPLICANT
GIRJA KUND, SUBHASH WARD
SEONI (M.P.) — 480661
+919407054284
navendumI2@gmail.com

reestablished.
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Annexure - 1
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Annexure - 111
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Annexure - 111
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Seoni, Madhya Pradesh, India

3GPX+R4V, Qazi Mohalla, Seoni, Madhya Pradesh 480661, India
Lat 22.088584°

Long 79.546752°
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Seoni, Madhya Pradesh, India
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India
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Annexure - [V

Seoni, Madhya Pradesh, India

near nager palika manas bhavan, 3aGMW-+98X, Bhagat Singh Ward, Seoni,
Madhya Pradesh 480661, India

. Lat 22.083507°
Long 79.545797°
26/06/24 12:37 PM GMT +05:30
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Seoni, Madhya Pradesh, India

Dal Sagar Talab, 3GQW+FJ7, Sindhi Colony, Seoni, Madhya Pradesh 480661,
India

Lat 22.08874°

Long 79.54648°

26/06/24 12:39 PM GMT +05:30
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Annexure - IV
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Annexure - V
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Seoni, Madhya Pradesh, India

Dal Sagar Talab, 3GQW+FJ7, Sindhi Colony, Seoni, Madhya Pradesh 480661,
India

Lat 22.088685°

Long 79.546447°
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Annexure - V
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THE HON’BLE NATIONAL GREEN TRIBUNAL,"
NTRAL ZONAL BENCH AT BHOPAL, M.P.

4

1 Application No. 15472023 (CZ) and L.A. No. 120/2023

IN THE MATTER BETWEEN

NAVENDU MISHRA - APPLICANT
IIVERSUS// '

MUNCIPAL COORPORATION OF SEONI (M.P.) & Others - NON

' APPLICATNTS
N AFFIDAVIT
I. Navendu Mishra, S/o Late Badri Prasad Mishra, Aged- 41 years approx., R/o.
Girja Kund Subhash Ward, Seoni (M.P.), Madhya Pradesh-480661 states on solemn
affirmation as under:

That being one of the Applicants in the aforesaid original application, I am well

conversant with the facts and record of the case and therefore [ am competent to

swear this affidavit.

That T have read and understood the contents of the accompanying Interlocutory
Application, which has been drafted as per my instructions and state that the contents

thereof are true as per verification.  + .-
) 1;@2’& "
e PONENT
VERIFICATION

I, the abovenamed deponent do hereby verify and declare that the contents of paras
No.l & 2 of my above affidavit are true to my knowledge. No part of it is false and
nothing material has been concealed therefrom.

Verified at Seoni (M.P.) on this 03rd, day ofJul)/’O"At\ Jj i “




